FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF STAKEHOLDERS' OF
SUPREME VASAI BHIWANDI TOLLWAYS PRIVATE LIMITED
(In Liquidation under IBC,2016)

SI. No. PARTICULARS l DETAILS
1. | Name of Corporate Debtor Supreme Vasai  Bhiwandi Tollways Private
o . Limited
2. Date of incorporation of corporate 01-05-2013 :
debtor
3. | Authority under which corporate Registrar of Companies New Delhi

debtor is incorporated /registered

4. | Corporate Identity No. / U45200HR2013PTC048979
Limited Liability ldentification No. of
_| corporate debtor

5 Address of the registered office and Registered Office as pei‘ MCA :
principal office (if any) of corporate 510, 5™ Floor, ABW Tower, IFFCO Chock,
debtor M G Road, Gurgaon, Haryana, India — 122 002
6. Date of closure of Insolvency 06.11.2023 as per Form A published by the then
Resolution Process erstwhile Interim Resolution Professional .
7. Liquidation commencement date of Date of Liquidation Order : 17.07.2025
corporate debtor | Available in public domain www.nclt.gov.in
8. Name and registration number of the Sanjay Kumar Aggarwal
insolvency professional acting as IBBI/IPA-002/N-00126/2017-18/10295
liquidator .
9, Address and e-mail of the liquidator, as C-20. Block-C, Wave Estate, Sector 85
registered with the Board SAS Nagar Mohali - 160 055 (Punjab)
Email 1D with IBBI :
R | sanjayaggarwal fes@gmail.ecom
10. | Address and e-mail to be used for | Sanjay Kumar Aggarwal. Liquidator
| correspondence with the liquidator | Supreme  Vasai  Bhiwandi  Tollways Private
' Limited

# C-20, Block-C. Wave Estate, Sector 85
SAS Nagar Mohali - 160 055 (Punjab)
| E-mail ID:Liquidator.supremevasai@gmail.com
Process E-mail 1D : cirp.supremevi@gmail.com
11. | Last date for submission of claims 16.08.2025

Ly - (15/08/2025 -National Holiday/Independence Day)
Notice is hcreb\ glven that the Hon'ble National Company Law Tribunal, Chandigarh Bench- Court 2
exercising the powers of Adjudicating Authority under IBC. 2016 has ordered the commencement of
liquidation of the Supreme Vasai Bhiwandi Tollways Private Limited, the corporate debtor on 17.07.2025
vide liquidation order of the said corporate debtor under Section 33 of the Code in 1A (IBC) (Liq.)/2/Ch/2025
in CP(IB)No. 442/Chd/Hry/2019 (Admitted) on 22.12.2022 filed by erstwhile RP. .

The stakeholder(s) of Supreme Vasai Bhiwandi Tollways Private Limited are hereby called upon to submit their
claim(s) with proof on or before 16.08.2025 at 5.00 p.m , to the liquidator at the address mentioned against item
No.10. (Relevant Forms can be downloaded from https://ibbi.gov.in/fen/nome/downloads)

The financial creditors’ shall submit their claim(s) with proof by electronic means only.

All other creditors(s) may submit the claim(s) with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit it's claim(s) during the liquidation process, the claims submitted by
such a stakeholder during the corporate insolvency resolution process under the Insolvency and

Bankruptcy Board of India ( Insolvency Resolution Process for Corporate Persons ) Regulatlons 2016
shall be deemed to be submitted under Section 38 of IBC. AGE

Dated: 17.07.2025
Place : SAS Nagar Mohali




FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptey Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF STAKEHOLDERS’ OF
SUPREME VASAI BHIWANDI TOLLWAYS PRIVATE LIMITED
(IN LIQUIDATION UNDER IBC, 2016)

S. No. PARTICULARS DETAILS

1, |Name of Corporate Debfor Supreme Vasai Bhiwandi Tollways Private Limited

2. |Date of Incorporation of Corporate Debtor | 01-05-2013

3. | Authority under which corporate debtor is

incorporated! registered Registrar of Companies, New Delhi

SusHIL GOYAL

4, |Corporate Identity No. of corporate debtor | U45200HR2013PTC048979

SANGRUR, JULY 18

Registered Office as per MCA:
510, 5th Floor, ABW Tower, IFFCO Chock,
M G Road, Gurgaon, Haryana, India-122002

5. | Address of the Registered Office and
Principal Office (if Any) of Corporate Debtor

Hundreds of assistant pro-
fessors and librarians on Fri-

06.11.2023 as per Form A published by the!
then erstwhile Interim Resolution
Professional .

Date of Liquidation Order: 17.07,2025
Available in public domain www.ncit.gov.in

6. |Date of Closure of Insolvency Resolution
Process

7. |Liquidation Commencement Date of
Corporate Debtor

day staged a dharna outside
the residence of Chief Minis-
ter Bhagwant Mann here to

8. |Name and registration number of the
insolvency professional acting as liquidator

Sanjay Kumar Aggarwal
|BBI/IPA-002/N-00126/2017-18/10295

press the goverhment ‘to
save their jobs following a

C-20, Block-C, Wave Estate, Sector 85
SAS Nagar Mohali- 160 055 (Punjab)
Email ID with IBBI:
sanjayaggarwal.fes@gmail.com

9. |Address and e-mail of the of the liguidator,
as registered with the board

Supreme Court order quash-
ing their the appointment.
The dharna was lifted after

around six hours as the
Chief Minister’s Office
fixed their meeting with
Mann for July 25 to discuss

the issue. The protest was

10. |Address and e-mail to be used for Sanjay Kumar Aggarwal, Liquidator
comrespondence with the liquidator Supreme Vasai Bhiwandi Tollways
Private Limited
# C-20, Block-C, Wave Estate, Sector 85,
SAS Nagar Mohali -160 055 (Punjab)
E-mail ID: Liguidator.supremevasai@gmail.com
Process E-mail ID : cirp.supremev@gmail.com
11. |Last Date for Submission of Claims 16.08.2025 upto 6.00 p.m

(15/08/2025 - Independence Day)

led by the Assistant Profes-
sor and Librarian Front.

Notice is hereby given that the Hon'ble National Company Law Tribunal, Chendigarh Bench-
Court 2 exercising the powers of Adjudicating Authority under IBC. 2016; has ordered the
commencement of liquidation of the Supreme Vasai Bhiwandi Tollways Private Limited, the
corporate debtor on 17.07,2025 vide liquidation order under Section 33 of the Code in 1A (IBC)
(Lig.)/2/Ch/2025 in CP(IB)No. 442/Chd/Hry/2019 (Admitted) on 22.12.2022 filed by erstwhile RP
and has appointed the undersigned as liquidator of the said corporate debtor.
The stakeholders of Supreme Vasai Bhiwandi Tellways Private Limited are hereby called upon to
submit their claims with proof on or before 16.08.2025 at 6.00 p.m, to the liquidator at the address
mentioned against item No.10. (Relevant Forms can be downloaded from
hitps://ibbi.gov.in/en/home/downloads)
The financial creditor(s) shall submit their claim(s) with proof by electronic means only.
All other creditor{s) may submitthe claim(s) with the proofin person, by postor by electronicmeans.
Submission of false or misieading proof of claims shall attract penalties.
In case a stakeholder doesnotsubmitit's claim(s) during the liquidation process, the claim(s)
submitted by such a stakeholder during the corporate insolvency resolution process under
the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under Section SBole% H
- igned by

The apex court had on
Monday  quashed the
appointment of 1,158 assis-
tant professors and librari-
ans in state government col-
leges, saying the selection
was made in violation of the
UGC norms.

The appointments were
made during the previous
Congress government when

Charanjit Singh Channi was

Sanjay Kumar Aggarwal, Liquidator
Supreme Vasai Bhiwandi Tollways Private Limited
|BBI/IPA-002/IP-N00126/2017-18/10295

Dated: 17.07.2025
Place: SAS Nagar Mohali

%o J&K Bank

Serving To Empower

NOTICE

All of you the under mentioned parties, are hereby informed that Bank has initiated

without prejudice to any other remedy available to the Bank.

Securitization and Recanstruction of Financial Assets and Enforcment of Security Interest Act 2002; that the notice under Section
13 (2) of the Act has been sent to each of you separately by speed post and the same addressed te some of the addresses have
returned undelivered, Hence each of you is hereby called upon to take notice to pay the outstanding amount along with interest
within 60days from the date of this publication, falling which the Bank will proceed against below mentioned properties/ securities to
realize its dues with interest and cost as contemplated under the Act. Needless to mention that the nofice is addressed to you

the Clitef Mitister; Bartierin

Asst profs, librarians
outside CM'shousei

Press govt to save thei
order quashed th

Assistant professors énd librar
Minister Bhagwant Mani

the day, the protesters gath-
ered near a Verka Milk Plant
here, from where they took
out a protest march up to
near the residence of the
CM, where they were
stopped by a large number,
of police personnel.
Paramjit Singh, a leader of
the front, said the govern-
ment should explore all
egal Gpticns o save their

Jammu and Kashmir Bank Ltd.

Impaired Assets Portfolio Management Department
Zonal Office Kathua (J&K), Near Forest protection force office,
Kathua-184102 J&K, Tel: 01922-234663 E: amid.zojtwo@jkbmail.com

Registered office Corporate Headquarters M.A. Road, Srinagar 190001 Kashmir, India
T +91 (0)194 2481 930-35, F +91 (0)194 248 1928,
CIN: L65110JK1938SGC000048 E: info@jkbmail.com,

W: www.jkbank.net

Under Rule 3 of Security Interest (Enforcement) Rules 2002.

proceeding against each of you under the

16-Chand Avenue, Amritsar (Punjab). 2. Mr. Mitul Mehra S/o Sh. Vinay Mehra, Rio 46,
Fatehgarh Churian Road, Kamla Devi Avenue Amritsar- 143001, Punjab (Co-Borrower),
Also at; 16-Chand Avenue, Amritsar (Punjab), 3. Sh. Gourav Mehra S/o Sh. Nand Lal
Mehra Rio 19 Suraj Avenue, Fatehgarh Churian Road, Amritsar 143001, Punjab
(Guarantor), 4. Sh, Rohit Arora Sfo Sh Kusum Arora, Rlo 63,Gali No. 2, Loharka Road,
Near Holy Heart School Amritsar 143001, Punjab  (Guarantor).

‘ Date of SARFAESI Description of
BreEn ) Party Particulars Notice & Outstanding Property/Security
1. Smt. Rita Mehra W/o Sh. Vinay Mehra, 14,05.2025 / Mortgage of all part & parcel of property plot
LT TV Rio 46, Fatehgarh Churian Road, Kamla Devi| ~ Rs. 30,47,594.03  [private No. A-75, measuring 269 sq. yards,
Avenue Arritsar-143001, Punjab Borrower/Mortgagor), Alsoat:|__28 91 01.05:2025  |bearing Khasra No. 14/i21min, Khewat

jamabandi for the Year 2014-16 along with all

Khatauni no. 30/79, Hadbast No.343, as per

the construction raised thereupon in the
shape of residential house situated at village
Mirankot Khurd, Abadi Imperial City ,Loharka
Road, Tehsil and District Amritsar 143001
standing in the name of Smt. Rita Mehra.

redeem the secured assets.

You are further advised to note that as per various sections of the said act, you are restrained / prohibited from disposing off / dealing
with the above security or transferring by way of sale, lease or otherwise the above secured assets.
The Borrower's attention is invited to the provisions of Sub Section (8) of Section 13 of SARFAESIACT, in respeot of time available to

Date : 17.07.2025
Place: Kathua (J&K)

Authorised Officer

Jammu & Kashmir Bank Ltd. |-

Crematio
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As the family of legendary
marathoner Fauja Singh and
residents of Beas village are
making arrangements for the
huge gathering expected at
his funeral on Sunday, an
artist from Ghal Kalan village
of Moga has been quietly
readying two statues of the
late 114-year-old runner as a
tribute to him.

Manjit Singh Gill has made
the statues — a 2.5-foot-high
bust for mounting on a wall in
Fauja Singh's Beas village in
Adampur and a 6-foot-high
full-size model in which he
will be seen in the running
pose. The artist intends to
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PUBLIC NOTICE
GOVERNMENT OF HARYANA

EXCISE & TAKATION DEPARTMENT

NOTICE FOR INVITING APPLICATIONS FOR THE
ALLOTMENT OF WHOLESALE LICENSE OF IMFL (L-1)
AND COUNTRY LIQUOR (L-13) FOR THE POLICY YEAR

2025-27 IN TWENTY (20) DISTRICTS OF THE STATE.
The applications are hereby invited for grant of wholesale
licenses of IMFL in the form of L-1 and wholesale license of

:|Country Liquor in form of L-13 for Twenty (20) districts in the State.

The Wholesale license of IMFL (L-1) and Country Liquor (L-13)
shall be granted to the applicant amongst the retail outlet
allottees/licensees of Indian Made foreign Liquor (L-2) and
Country Liquor (L-14A) respectively. The L-1 and L-13 licenses
shall be granted on the basis of quota contribution of Indian
Made foreign Liquor (L.-2) and Country Liquor (L-14A) (of the policy
year 2025-27), amongst the applicant allottees/licensees of retail
zones within an Excise district. The quota contribution for the
purpose of.grant of L-1 & L-13 licenses shall be calculated on
the basis of.retail liquor zones allotted as on 21.07.2025 for
receiving such applications for grant of L-1/L-13. The L-1/L-13
license(s) shall be granted only to those eligible applicants who
apply for the License(s) within the date fixed/extended by the
Excise and Taxation Commissioner, Haryana. The Excise Policy
provides that the Excise and Taxation Commissioner may invite
applications for such number of L-1/L-13 licenses as he may deem

| [fit. The Excise and Taxation Commissioner may also conduct the

process of allotment in multiple rounds of inviting applications.

The number of wholesale licenses of IMFL (L-1) and Country
Liquor (L-13) in the district for which the applications are being
invited in 5th Round shall be as under:-

T ™
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. - FEHE 2§ 39 www.nclt.gov.in
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TOTAL 38 42 (15.08.2025 - ZAA fm)

The licenses for wholesale outlets of IMFL (L-1) and Country
Liquor (L-13) shall be granted in accordance with the provisions
of Haryana Excise Act, 1914, rules framed thereunder and as per
the Excise Policy for the year 2025-27. The Excise Policy for the
year 2025-27 is available on the official website of the department
www.haryanatax.gov.in.

The application may be submitted in the office of the DETC
(Excise) concerned on or before 21.07.2025, 05.00 P.M. The
application shall be forwarded by the DETC (Excise) along with
his recommendation to the Excise and Taxation Commissioner,
Haryana, immediately.

The quota contribution shall be taken up to 21. 07 2025.

VINAY PRATAP SINGH, IAS
Excise and Taxation Commissioner Haryana,
PRDH/1037/11/286/2026/36769/114__Panchkula.
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SATURDAY, JULY 19, 2025

FORM B

PUBLIC ANNOUNCEMENT
{Regulstion 24l the Irsolvensy and Barkrupicy Board of Indig (Ligudation Procass) Raguistons, 2016)

Court 2 exerciging the powers of Adjudicating Authority under 1BC. 2016, has-orderzd the
commencement of liguidation of the Supremsa Vasai Bhiwandi Tolways Private Limiled, the
comparale debbor oo 17.07.2025 wide ligiadation order under Saclion 33 of the Coda in 14 {IBC)
[Lig. V2R EHI2E in CRUIBIMo. $421ChdHn 2019 (Ademitled) on 2212 2022 filed by ersbahile RP
and has appointed the undersigned as liuidstor ofthe s@d corporate deblor
The stakeholders of Supreme Vasa Bhiwandi Todways Private Limited are hereby called upon o
subma {heir claims with proof o or before 16,08 2025 af 6.00 pom, to the iquidator ai the address
mentionad againsl item Wo.10, [Relevant Forms can be downloaded from
https:iibbl.govinfenhome/downloads)
The linancal cradilar]s) shall subend thair ciaimi 5) wh praol by elsclronic means only.
Allalker creditar s may submitthe claimi s withi the groalin person, by post or by slecironic means,
submission of fatse or misleading proof of ciaims shall abirecl pensities
In case & siekeholder doesnotsubmitit's cleamis) during the Bquidaton process, e clam{s)
submafled by such 8 staksholder dwing lhe corporate msolvency resciution process under
the Insalvency and Banrkruptey Board of India (Insohency Resalullon Process for Corporate
Persons) Regulations, 116, shallbe deemed 1o be submétted under Section 38 of IBC.
Signed by
Sangay Kumar Agpanwal, Liquidatar
Suprems Yasal Bhiwandi Tollways Private Limited
FBEIIPAGO2NP-MDM 28520 T-18/1 0255

Dalad: 17072025
Place: 5AL Negar Mahali

PHONOGRAPHIC PERFORMANCE LIMITED
Tth Floor, Crescent Towers, B68, Veera Estate, Off. New Link Road, Andheri
(W), Mumbai 400053. India. Tel.: 7045249424 Email: corp@pplindia.org
Website: www.pplindia.org

09:00 A.M. and ends on Thursday, 07th August, 2025 at 05:00 PM. During this
period, members may cast their vote electronically. Thereafter, the remote
e-voting module shall be disabled by CDSL for voting.

The cut-off date for determining the eligibility to vote by remote e-voting or
e-voting at the AGM shall be August 4, 2025.

IV. Any person, who becomes a Member of the Company after dispatch of the

Notice and holding membership as of the cut-off date, may obtain the login ID
and password by sending a request at helpdesk.evoting@cdslindia.com

Only those Members, who will be present in the AGM through VC/0AVM facility
and have not casted their vote on the Resolutions through remote e-Voting and
are otherwise not barred from doing so, shall be eligible to vote through e-Voting
system in the AGM.

VI. Members who have voted through Remote e-Voting will be eligible to attend the

AGM. However, they will not be eligible to vote at the AGM.

VII. The detailed procedure and instruction for remote e-voting and e-voting during

the AGM are given in the notice of AGM.

VIII. All grievances connected with the facility for voting by electronic means may be

addressed to Mr. Rakesh Dalvi, Sr. Manager, (CDSL) Central Depository Services
(India) Limited, A Wing, 25" Floor, Marathon Futurex, Mafatlal Mill Compounds,
N M Joshi Marg, Lower Parel (East), Mumbai - 400013 or send an email to
helpdesk.evoting@cdslindia.com or call toll free no. 1800 22 55 33.

NEIL INDUSTRIES LIMITED

CIN: L51109WB1983PLC036091
R/o: 88B, (Ground Floor), Lake View Road, Kolkata-700029

1. The above is an extract of the detailed format of Quarterly Un- Audited Financial Results filed
with the Stock Exchanges pursuant to Regulation 33 of SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015. The full format of Quarterly Un- Audited
Financial Results are available on the website of the Stock Exchange i.e., www.bseindia.com
and also available on the Company's website www.neil.co.in

2. The above Quarterly Results were reviewed by the Audit Committee and approved by the
Board of Directors in their respective meetings held on July 18, 2025.

For Neil Industries Limited
Sd/-

Arvind Kumar Mittal
(Managing Director)

DIN: 02010445

Date: July 18, 2025.
Place: Kanpur

PUBLIC NMOTICE - COLGATE-PALMOLIVE {INDIA) LIMITED
Registared (Milce: [Colgate Research Centre Main Sireel Hiranandani Gardens, Powai,

Mumbai, Maharashira, 400076

FOR THE ATTENTION OF STAKEHOLDERS' OF NOTICE OF 84th ANNUAL GENERAL MEETING AND E-VOTING Corporate Office: 14/113, Civil Lines,402-403, Kan Chambers, Kanpur-208001 _ _ TO WHOMS " MY COMCERN B
SUPREME VASAI BHIWANDI TOLLWAYS PRIVATE LIMITED | | Notice is hereby given to the Members of Phonographic Performance Limited E- Mail: neilil@rediffmail.com, neilindustrieslimited@gmail.com Eﬁﬁfﬂ'}gqmﬁ 'gagﬁgﬂagﬁfg;fﬂﬁﬂﬁ”fsg]lﬁ -gggv;_:arirrmg';:;;"H;Ji;-;ﬂt,ﬂgllﬂﬁrggr'm igg_qgg;
(IN LIGUIDATION UNDER |BC, 2016) (‘Company’) pursuant to the provisions of Section 96 of the Companies Act, 2013 Mob: Corp Office: +91 8953338815,website: www.neil.co.in apalied to oy Sl el dupboate certllcaiels). ot ontalic Mo
& Mo PARTICULARS DETAILS (‘Act’) read with the Companies (Management and Administration) Rules, 2014 as EXTRACT FROM THE UNAUDITED FINANCIAL RESULTS FOR m%ﬁmm land| Folio | Face | Certificate | Distinctive numbes[s] Mo of
1. |Mame of Corporate Debtor Suprame Vasal Bhiwandl Talways Privae Umiled | | amended (‘Rules’), that the 84" Annual General Meeting of the Company (‘AGM’) to THE QUARTER ENDED JUNE 30, 2025 |t holderfs], it any] | Number | valee |  No. Start-End | Shares
Dhate of Incorporation of Corporate Debtor | 01-05-2013 {J/e he:dMOH Frld‘%vAO'\L;Ig”uslt !-::'2(;]02;5\ tll\;lrollég_]rht V![deo Cotrl;‘ﬁretEICmg (“VC,,)/O;[hertAuShlo (All amounts in Rs. Lakhs except earnings per share d.ata) RN ALHOTRA | Toz380 e, 1/- | 2042285 | 1%33&;‘3 13 ?ﬁggﬁ?s }EH
Authority under which corporate debtor is Rkt Cirmaries. M Ot |stya fezgsl\ll( ) at11.00 A.M. [T totransact the business, as set out n the Quarter ended | Year ended 3C&r;ﬁ?|f:2?1|33d | 134702621 10 134702542 | 20
ncorparated) registered . ; notice ot AG. _ o A s on . . Re1/-| 2071675 | 139713129 o 135713648 | 220
: e The Ministry of Corporate Affairs (MCA), vide its Circular no. 14/2020 dated 8th April |  |No. PARTICULARS 30-Jun-2025 " in the previous TOTAL| 440
4, |Corporate ldenbly No. of corporate deblor | L45200HR2013PTCO4ROTE 2020, 17/2020 dated 13th April 2020, 20/2020 dated 5th May 2020, 02/2021 dated 31-Mar-2025 30{'33;_2324 TPH Pnth-r.ﬁara hr;||:HI;" cautioned against purr.l}a_sing ar ;IE.al-u'lgrir'. Hn!.l.';ll.layr with 1|'.=e1_:1_::||:n.'_n i‘E“lErrl-iﬁ
& | Address of ihe Registered Office and Registerad Office as per MCA: 13th January 2021, 02/2022 dated 5th May 2022, General Circular No. 10/2022 - - - sharg Ceriincale(s). Amy RErson who fas any claim In respedt of Bie Sakk sNare Certiizaie|s) shou
Frincipal Office (if Any) of Corparate Debbor 1510, 5th Floor, ABW Tower, IFFCO Chack, | | qated 28th Dyecember 2022, General Circula¥ no 09/23 dated September 25, 2023 (Un-audited) (Audited) (Un-audited) Eﬁvgglguﬁmlghmi:}mﬂuﬁ.cﬁﬁ?gl ?ﬁgr.“ﬁwg.l r:::rluTnglﬁalh “‘hhﬂuﬂﬁﬂé’ﬂi.wz
M G Road, Gurgaon, Haryana, inda-122002 | | -4 caneral Gircular 09/2024 DATED 19th September 20 has allowed the Companies 1.|Total Income from Operations 96.12 307.20 68.55 B10B116767 withn 15 days of pubbcation of this police alter which nn claim will be eolertaned
- - / p ’ p : 5 s e F kb 8 . g . - i
6, |Dals of Closurs of Insohvency Resalition  [06.11.2023 as per Form A pablished by fel | to conduct the AGM through Video Conferencing (VC) or Other Audio Visual Means 2. (l\:)etf Prof+t / (Iéoss) tf.or tre pde)rlodE t ;rlv:l -hE‘DE:III-IIprIF-j shall procead to issue with the Duphcate Shara -Elar1|ﬁr_a|E~h.'3,l.F T |I5|;
Prmicess then ersbwhile Interim Resalution OAVM) durina th lend 2025. | d ith. th id circul f €iore lax, exceptional ana/or exira ace: [elhl, Mame| I The Hodder
Professional . ( ) during the calendar year - N accordance with, the said circuiars o ordinary items #) 43.80 201.96 41.50 Dated: 18.07.2025 Legal Clalmanl: Tarun Malbotra
7 | Uiqudation Commencement Datz of Date of Liquidation Order: 17.07.2025 MCAd a”td dafhp"ca?]'evg;o(‘)":\'/‘;\;l‘s of the Act, the 84" AGM of the Company shall be | |3 |et Profit / (Loss) for the period
Comorate Debior Ayaiable in public domain weww.nch.gow.in conducted throug : before Tax, (after Exceptional and/or
i D. g The Company has sent electronic copies of Annual Report alongwith the Notice of Extraordinary items #) 43.80 201.96 41.50
g |Mama and regestration number of the Sanjay Kumar Aggareal . . . .
insolvency professional acting as liquidstor | BBUIPA-DIZIN-O0 26/2017-18/10255 AGM on 17.07.2025 to those membqrs whose email IDs are .reglstlered with the 4.|Net Profit / (Loss) for the period
. . Company. The Notice of AGM along with Annual Report for the financial year 2024- (after Tax, Exceptional and/or Extra
G, |Address and e-mail of the of the liquidatar, | C-20, Biock-C, Wawa Estale, Sechor 85 - ; ; o ordinary items #) 32.80 118.74 30.70
Sgovieruas - fhralalty SAS Nagar Mohall- 160 055 (Purjab) 25, is available on the website of the Company at www.pplindia.org and on the ry .
o : Ervall i aith IBBI: el website of Central Depository Services (India) Limited at https://| |-t Comprehensive Income for the
idanposiiRasie . s vindi period [Comprising Profit / (Loss) for
sanjayagganwal fes@gmail com www.evotingindia.com. . . . the period (after tax) and Other T
10 [Address and e-mail 1o be wsed for Sanjay Kumarsgganwal, Liguidator Members who hav.e not Upd.atEd their emal addresseg V.Vlth the Company are requested Comprehensive Income (after tax)] 32.80 118.74 30.70 H E
comespandence with fhe liguidator Supreme Vasai Bhawand Tollways to update their email addresses by writing to the Company at{ |g |Equity Share Capital 1,955.32 1,955.32 1,955.32
Private Lirrsled . membership@pplindia.org. . 7.|Reserves (excluding Revaluation R U q I F q q
#.L-20, Biock-C, Wava Eslale, Sector 85, Members of the Company as on the cut-off date i.e. Monday, August 4, 2025 only Reserve) 3,935.98 3,903.18 3,815.14 -l - W
S vegar Monay - 100 T (Furgah) may cast their vote by remote e-voting on the Resolutions set forth in the Notice of | | 8.|Eamings Per Share (of Rs 10/- each)
Emal |0 Liquidatorsupremevasai@igmail com | | oGy through electronic system of CDSL (“remote e-voting”). All the members are (for continuing and discontinued
Process E-mal 1D cip.supremevigigmad com hereby informed that: operations). &
11; | Last Dats for Submission of Claims 16.,08.2025 upto &.00 p.m |.  Thebusiness, as set out in the notice of AGM, may be transacted through remote 1. Basic 0.17 0.61 0.16
{15/08/2025 - Indeperdence Day) e-voting or e-voting system at the AGM 2. Diluted 0.17 0.61 0.16
Natice is heraby given that the Hon'ble National Company Law Trbunal, Chandigarh Banet-| | 1. The remote e-voting period will commence on Tuesday, 05th August, 2025 at NOTE i P L3
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E-AUCTION SALE NOTICE

Dated: 17.07.2025 By Order of the Board . B = .
Place: Mumbai Sd/- (Under regulation 32 & 33 of IBBI (Liquidation Process) Regulations, 2016
G.B. Aayeer
Managing Direcicr am GEG FUTURE RETAIL LIMITED (IN LIQUIDATION)
DIN: 00087760 &
AT HER Date & Time of Auction: Thursday, 07" August, 2025 from 03 PM to 05 PM.
POST-OFFER PUBLIC ANNOUNCEMENT TO THE PUBLIC SHAREHOLDERS OF Liguidator of Future Retail Limited ("FRL") hereby invites, Eligible Bidder(s) for participation in
ATHER EN ERGY LIMITED MARDIA SAMYOUNG CAPILLARY TUBES COMPANY LIMITED E—auctmnlsale_t of Assets of FRL, listed herein, on Asm_Where i5, Whaleverjl‘here Is and Wr_tljﬂut
5 AR R0 Recourse' basis as per the auction schedule stated herein and as per the delailed terms, conditions
'...{JFFI{IFE B Ao =3y | Tty l = I J' o ) x | .!: . ‘r
CIN: L40100KAZ013PLCOS3TES Registered Office: J-55 MIDC Industrial Areatara & p'ﬁ“ﬁ‘m’?tﬂg I;” Bid E‘““m‘a”t "ﬂ“‘"’p I‘:a" h'at.d”w“ “ad*?ld rom hitps:/ibbi.baanknet.com/ or
Registerad Address: 3" Floor, Tower D, IBC Knowledge Park, #4/1 can be obtained by sending an email o frl.eauction@gmail.com
Bannerghatta Main Road, Bangalore - 560 029, Karmataka, |ndia ia Lot Na. ASSETS QUANTITY| LOCATION | RESERVE | EMD (INR)
Hebstte wam?ﬁemgfggﬁf;ﬁig;g:sgmw Contact Number: 022-48261509, Email Address: mardiamail@hotmail.com; Website: www.mardiasamyoung.com; PRICE (INR)
al: +
OPEN OFFER FORACQUISITION OF UP TO 15,08,967 OFFER SHARES REPRESENTING 26.00% OF THE VOTING CAPITAL OF MARDIA 4A Honda City-WBOGF7832 1 Kolkata 79,785 7,979
NOTICE OF POSTAL BALLOT SAMYOUNG CAPILLARY TUBES COMPANY LIMITED, THE TARGET COMPANY, FROM ITS PUBLIC SHAREHOLDERS AT AN OFFER [Petrol]- Year of Registration:
_ PRICE OF T5.00:- PAYABLE IN CASH, BY M5 TOREXTRON VENTURES PRIVATE LIMITED (ACQUIRER), PURSUANT TO AND N 2011
Members are hereby informed that pursuant to provisions of Section COMPLIANCE WITH THE PROVISIONS OF REGULATIONS 3 (1), AMD 4 OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
110 of the Companies Act, 2013 and the Companies (Management [SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED. 4C  |HondaCRV-WBOBDS122 1 Kolkata 4,17,555 41,759
and Administration) Rules, 2014 read with General Circular Nos. This Post-Offer Public Announcement is being issued by Swaraj Shares and Securiies Private Limited, the Manager to the Offer |Petrol)- Year of Registration:
14/2020 dated April 8, 2020 and 17/2020 dated April 13, 2020, and {Manager'), on behall of the Acguirer to the Public Sharehoiders of the Target Company, pursuant to and in compliance with the 2017
sqhsequem circulars issued in this regard, the latest being General provisions of Regulation 1812 and other applicable provisions under the SEBI [SAST) Requlations ['Post-Offer Public Announcement’). 6C MARUTI SUZUKI_ERTIGA - i Dialhi NCR 2 66 850 26,685
Circular No, 08/2024 dated September 19, 2024 issued by the Ministry This Post-Offer Public Announcement should be read in continuation of, and in conjunction with the: a) Public Announcement dated UP32JQ3853 [Diesel] - Year
of Corporate Affairs and Circular No. SEBI/HO/CFDVCFD-PoD-2/P/ Tuesday, December 17, 2024 {Public Announcement’), (b) Detailed Public Statement dated Monday, December 23, 2024 in connection of Registration: 2018
CIR/2024/133 dated October 3, 2024 issued by the Securnities and with thiz Offer, published on behalf of the Acquirer on Tuesday, December 24, 2024, In Financial Express (English Dally) (Al Editions), = - 76545 7 654
Exchange Board of India ("SEBI") {hereinafter collectively referred to Jansatta (Hindidaily} {41l Edifians) and Mumbal L akshadeeg [Warathi Daily) (Mumbai Edition] (Newspapers’) (Detailed Public Statement), 6D |Honda Civic - 1.8LI-VTEC V 1 Delhi NCR ; :
as "Clreulars™), SEBI (Listing Obligations and Disclosure (c) Draft Lottor of Offer dated Tussday, December 31, 2024 filed and submitted with SEBI pursuant to the provisions of Regulation 16{1) MT [Petrol] Reg. No.
Requirements) Regulations, 2015 and any other applicable law, rules, of the SEBI [SAST) Regulations {Draft Letier of Offer”), (d) Letier of Offer with along with Ferm of Acceplance-Cum-Acknowledgement HR26BD8223 Year of
circulars, notifications and reguiations (including any statutory {for holding Equity Shares in physical form). and Form SH-4 Securities Transfer Form dated Saturday, June 07, 2025 [Letter of Offer), Registration - 2010
miodification(s) or re-enactment{s} thereof, for the time being in force), (2} Recommendations of the Committes of the Independent Directors of the Targe! Company which were approved on Monday, June :
a Postal Ballot Notice dated Thursday, July 17, 2025 seeking 16, 2025 and published in the HE'rpraperE on Tuesda‘_.:. June 1'|'i. 2025 1'F!Er.nmmen|:llatiun5 of the Independent Directors nFl.hila Target 22 Non-Agricultural Land 4.61 Acre TE?EU Tg% WE?? 2:90,02,825| 99,06,250
-EII'JFII"H'JHI q,f |,|"'IE Memba:ls_ :}I' [he {:‘}mpan-’. 6 1.—5!-1.5:_'!“[ the Bus_lne LY G’ﬁl’ﬂ‘lﬁlaﬂr_l :ﬂ' P‘I’E"ﬂ"ﬂr cum l:tll'l'l'gmﬂllm to the I:lﬂtari-ad Fl.l:lhll'ﬂ- Bﬁt’ﬂmﬂ ._Ad'ﬂmlﬂmﬂﬂt daled TI]'BEﬂHH_'. -JI.FNE 1-Ir.. MH. 'ﬂ'hlnh 'f"-aE 12-9 E‘ 1--1_II|I ' i
a5 sl out below by way of passing the resolutions captured in the pulsiwived:in e Nowspapers on Wodiosay, Jun: 18, 205 [ PracOtier Pabli: Anyouncement ), (i PobRe Annaunesmmens, Deflled Situated at
Postal Baliot Notice, only by way of remote e-Voting process Public Statemant, Dvaft Lattar of Offer, Letter of Offer, Recommendations of the Committea of the Indapendent Directors, Pre-Offer ; ’
(*a-Voting”). has been sentelectronically to the Members: Adwvertisement cum Corrigendum to the Detalled Public Statement of the Target Company, and this Post-Offer Public Announcement Advi, Majeed
g) : are hereinafter collectively referred to as 'Offer Documents') issued by the Manager on bahalf of the Acquirer, Village,Mulugu
Type of The capaalized temms used but not defined in this this Post-Offer Public Anrouncement shall have the meaning assigned to such terms in fhe Mandal,
8.No, Description of Resolution Ranoliticn Offer Documents. Siddipet Disc,
3 N o T  Authoriead o M's Mardia Samyoung Capillany Tubes Company Limded, a public limited company incomporated TE|EI'IQEIHEI
pprove Keclassification of Authorise inary gnder the provisions of the Companies Act, 1913, bearing corporate igentity number 2 Inventory - Clothes,| Lumpsum Delhi 2592 000 2 59200
Share Capital by classifying the | Resolution 1. |Mame of the Target Company (1 7400GMH1992PLCIG9104', bearing Permanent Account Numbier allotied under the Income Tax A Essﬂri;ﬂ Footwear & P
compulsorily convertible preference Acl, 1551 'AAACREBAAH', with its registered office located at 5, J-535, MIDC Indusiral Arca, Tarapur, Mis:el!an&uusl (except PPE)
shares into a resultant number of equity Boizar, Mumbai, 401505, Maharashira. Indig in scrap or damaged E:F;I'Idi’[il:ll"l.
shares and consequent alteration to the M's. Torexdron Viantures Private Limited, a Comgany incorporated undar the provisions of Compantes :
Capital Clause of the Memorandum of Act, 2013, bearing Carporate identification Number ‘US1808G.2021PTC120004', Permanent 30 |PFE - Scrap of Fumiture & | Lumpsum EasyDay 1.41,035 14,103
Association of the Company _ Aceount Number ‘A8ICT4046E" sftotted under the Income Tax Act, 1961, with registered office al Miscellanegus In scrap or Stores
2, | Name of the Acquirer and PAGs | SF 208 | Square, Near Sukan mall, Cross Road, Scisnce City Road, Sola, Ahmedabad, 280060, damaged condition {Locations at
o Approval and Eatification of "Amended and Special Gujaral, India Andhra
Restated Ather Energy ESOP Plan 2025 Resolution There are 7o persans achng in conceet with the Acquiner for the puepose of tis Offer, Pradesh, Tamil
] _ 3. |Mame of Manager to the Offer Swaray Shares and Securities Privata Limsed Madu, Delhi, 2-
Pursu an to the Circulars, the Company ha_s mmpmted_ the dispatch of 3. [Name of Registrar to the Offer | Purva Shareqisiry (indiaj Private Limiiod West Bengal)
elecironic copies of the Postal Ballot Motice along with Explanatory
Statement on Friday, July 18, 2025 to all Members of the Company, 3. | Offer uetaﬂ""_ Auction Timelines:
who have registerad their e-mail address with the Campany or with 5.1 | Date of Cpening of the Offer Thursday, Juna 19, 2025 [S.No. | Event Description A Date
their Depository Participant as on Thursday, July 17, 2025 (“Cut-Off 5.2 | Date of Closing of the Offer Wernesday, July 02, 2025 : Rt : - =
Date"). The Postal Ballot Notice iz also available on the Company's 8. | Date of Paymentof Consideration | Wednesday, July 16, 2025 1. |lssuance of Auction Advertisernent 19" July, 2025
website al hitpsiiwww atherenergy comiinvestor-relations/stock- Details of the Acquisition 2. |Last date of submission of Bid Form, 29A Eligibility | 24" july, 2025
exchange-disclosure, websites of the Stock Exchanges ie. BSE h Actuals Undertaking and KYC Documents by Prospective Bidder. r
Limited and Mational Stock Exchange of India Limited (NSE) at Particulars Proposed in the Offer Document (Pursuant to the tendering of Offer Shares by b - _ - -
www bseindia.com and www. nseindia.com respectively and on the (Assuming full acceptance in this Offer) some of the Public Shareholders under this Offer) 3. | Time for the bidders to Inspect the assets under Auction. 25" July, 2025 to M Al.lgl.lﬁt,.
website of MNational Securities Depository Limited ("NSDL™) at 71 | Offer Price 75 00 %5 001 2025
= T : , ih
wwe gvaingnsd.com. | 72 | Aggeegate number of Equity Shares e - ‘ Last date of submission of EMD by the qualified bidders 04" August, 2025
In accordance with the provisions of the Circulars, members can vote tendenad 3 Nale of E-auction 07" August, 2025
-{mwaﬂ-lm:%; the re:::ste fﬂnﬂmr;i :Jr?'{:eissf Ee:n:::.rsl EIEIEE na:rres 73 mgregamnunhaanmll}'SMFﬁ 15,00.967 130 . : _ : : :
appear on the Register of Members/List of Beneficial Owners as on accepled *Excluding taxes, levies, charges, duties, transfer fees, stamp duty, registration fees, premiums,
Gk Datie, Wil Bl cansiclerec o s preposeaf e:Vodng and koang Size of the Open Cifer etc. No representation as to warranties and indemnities shall be made.
righiz shall be reckoned on the paid-up value of Equity Shares 74 | (Numbarcd Equity Shares mullipbed Fa0.49 B35 00 FESD. DO- | tant Notes:
reqgistered in the name of the Member as on thal date, A person who is by Offer Price per Equity Sh ; : : : =
nngt a Member on the Cut-Off Date shall treat this notice fErinﬁ:urmatiDn = -EF setiaicd -ﬁ:l . 1. The sale of assets through E-Auction will be conducted strictly on "AS IS WHERE IS", "AS IS
cienbisee brly i *:J““.':“'TE? 'i*f.*';* Aequines betore ihe Shiare Purchase Agresmeny Poniic Annasoement WHAT IS* and "WHATEVER THERE 1S BASIS" and "WITHOUT RECOURSE BASIS".
1) imbes of Equity Shares ; ; L
The: Gormpany Hes sngaged: the:sendoes:of KSDL for providing > "-'nhul'".'mmq ;:r:; rﬂ o Ml il 2. The sale shall be subject to provisions of Insolvency and Bankruptcy Code, 2016 and
e-\oting facility to all its Members. The e-Voting facility will be available A B = Liguidation regulations made thereunder. All claims in respect of any liability of the CD (Future
during the following period: 7.6 | ale Shares proposed to be acquired by way of Share Purchasa Agresment Retail Limited) prior to auction date shall be dealt accordingly, All claims/liabilities in respect of
Commencement of | Salurday, July 19, 2025 at 09:00 AM (IST) al HM?*H’ of Eguity Sﬂaf‘-’:ﬁ 15-3-‘-?95 HI158 assets underauction EIIﬁE.'r auction date shall be sole responsibility of the successful bidder. .
e-Voting period bj | % of Vioting Shane Capdal 9.41% E9.41% 3. The Complete E-Auction process document containing details of the Assets, online e- auction
Conclusion of Sunday, August 17, 2025 at 05:00 PM (IST) 7.7 |Equity Shares acquired by way of Offer Bid Form, Declaration and Undertaking Form, General Terms and Conditions of onlfine auction
e-Voting period 3| arerof Euly Shares [ i sale are available on website https:/fibbi.baanknet.com/.
by | % of Voling Share Cagital T 0.002% i i i i i -
Members are requested to nole that e-Voling shall not be allowed - VOMIG S e _ _ 26.00% 4. Prospective bidders shall de posit the Earmest Money Deposit (EMD) through their own @
beyond 05:00 PM (IST) on Sunday, August 17, 2025, 78 | Equity Shares acquired after the Detailed Public Statement wallet account on the https:/libbi.baanknet.com/ portal. Upon the successful conclusion of
jinepibrors b e ok vegisia e pdate D s nad-atlipass:as a) | Number of Equity Shares acquired il N the auction, the EMD amount of the highest bidder will be transferred to the account of Future
; g : bj | Prce af the Equity Shares acquired Not Applicabis Mot Applcable Retail Limited in Liquidation having Account No.: 016020110000388 with Bank of India, Spl.
requested lo registar the same with the Depository through their : . , :
Depository Participant(s), e | % of Equity Shares a;.:qulred Wed Applicable Nod Applicable Asset F-Eemlve:ry Manag&me nt Mum h-_a|— 400038 and ||_:5'|3.CDE|E. BHIDDEJEH;HE#. -
This Tstruictio s on thio process oF acvoling, includng e mannsem 74 Fmr{:ﬂn shareholding of the Acquirer . 2 In.::ase. a tm;i is placedin thelasts mmlutes nftr_'ue {:lﬂ'{ilﬂg time m‘thfa e-a uctu}_n. the closing tm_1&
which Members who have not registered thelr e-mail addresses can ) | Mumber of Equity Shares .41, 562 4431725 will automatically get extended for 5 minutes with unlimited extension. The bidder who submits
cast their vote through e-Voting, are provided in the Postal Ballot b | % of fult diuted Equity Shar capial 95 41% B3 41% 1h.a highesi bid amount on I{:}Dsura of E-Auction process shall I:I-E declared as the Egc@ssful
Ficitice: 7.10)| Pre-Offer and Post-Offer shareholding of the Public Shareholders {other than the Acquirer) Bidder after consultation with Stakeholders' Consultation Committee and a communication to
The Board of Directors have appointed Mr. Pramod 5 M (Membership Particulars Pre-Offer | Post-Offer Pre-Offer Posk-Offer that effect will be issued through electronicmode. _ o
Mo. F7834), Parlner of M/s BMP & Co. LLP, Practicing Company a) | Mumber of Equity Shares 21,28 815 119 848 21,29.815 21,289,685 6. As per proviso fo 5_ectu_'m 35(1) (1) qf the Code, the interested I:nldde_r shall not be eligible to
Secretaries, as the Scrutinizer to scrutinize the Postal Ballot/e-Voting B | % of Viating Share Capital 30.55% 4.59% 0,50% 3.50% submit a bid if it fails to meet the eligibility critenia as set out in section 29A of the Code (as
processin afairand transparent manner. B Theddguirsr sccapts full resporsility for the mfarmasion containad in this Post-Orifer Pubic Annsunsemeant and for thair abégations specilisd amended from time to time).
The results of Postal Baliot through e-Voting (along with the urder SEBI (SAST) Regulations 7. The EMD of the Succes_ﬁful Bidder shall be retained towards part sale consideration and the
Scrutinizers report) will be dEClET’?d by the Chairperson of the 9. The Acquirer will consummiate the Share Purchase Agreemant Iransaction in accerdance with the provssions of Regulations 22(1), and 233} EMD of unsuccessful bidders shall be refunded withoul any interest, bank charges and any
Company or any other person authorised by the Chalrperson latest by of the SEBI (SAST) Reguiations and wil make an application for reclessification of themself as the promoter of the Target Company, in other charges. The EMD shall not bear any interest.
Tuesday, August 19, 2025, and will also be displayed on the wabsite of accardance with the provisions of Regulation 314 (10) of the Securities and Exchange Board of India (Lisling Obligations and Disclosure 8. Interested applicants are required to submit requisite documents and deposit EMD amount on
the Company at htips://www.atherenergy.com/invastor- Reguiremenis) Regalations, 2015, including sutsequent amendments thersto CSEBI (LODR) Regulations”), ' httos://ibbi.baanknet.com/ by logging into the portal as buyer, and also reguired to submit
ps: : . 3
ralations/stock-exchange-disclosure and shall be communicaled o 10, Acopy of this Posl-Offar Public Announcemant will be accessibia an the websies of Securilies and Exchange Board of ndia at www.sebi gavin, the eligibility document in the same partal
the Stock Exchanges, NSDL and Registrar and Transfer Agent. BSE Lirnited at wew.bseindia.com and the registenad office of 1he Tangat Company. : : : ; . o g
: : : ; 9, Prospective bidders shall submit an undertaking that they do not suffer from any ineligibility
In case of any gueries or grievances with respectto e=\Voling, Members ISSUED BY MANAGER TO THE OFFER ! s ; ot
- : 4 under section 29A of the Code to the extent applicable and that if found ineligible at any stage,
can contact NSDL on evoling@nsdl.co.in [ 1800-1020-980 | SWAHM 2 tartei
1800-224-430 or contact Mr. Amit Vishal, Asst Vice President, NSDL at e wae e B DRy GERGGLIOE B DHLERG, o e gem
evoting@nsdl.co.in. Members can also contact Mr. Ashok Sherugar, Swaraj Shares and Securities Private Limited 10. The Successful Auction bidder shall provide balance sale consideration within 30 days from
AVP —Technology Group, MUFG Intime India Private Limited at C 101, Corporate [dentification Number: US11D1WEZ000FTCIS42 the date of issuance of Letter of Intent by the Liquidator. Payments made after 30 days but
247 Park, st F|G'E'F LB & Marg, II.-"I!"Z"Ir'l:lll {WE-'St_:I. Mumbal - 400083, Principal Place of Business: 402, Antariksh Thakoor House, Makwana Rosd, Maral, Andheri East. Mumba - 400058, before gﬂ dE}I‘E Eh-EIlI al‘tr?ﬂ! interest at the rate of 12%. The sale shall be cancelled if the
Contact cﬂlutans: ashok.sherugar@in.mpms.mufg.com; Contact Contact Person: Tanmay Sansnsal Pankita Patel paymentis not received within the 90 days from the date of Letter of Intent. Sl
Number-022-49186000. Contact Number: +01-22-69645900 Sanjay Gupta
By Order of the Board of Directors Email Address: fakecven@swaraishares.com |BEI Reg. No: IBEIIPA-002/IP-N00982-C01/2017-2018/10354
For Ather Energy Limited Investor grievance Emall Address: investor relationsifswarajshares com Liquidator — Future Retail Limited
Sdl- SEBI Registration Number; INMO0 12580 Registered Email: sanjay@sgaindia.in
- Puja Aggarwal Validity: Permanent Far and on behalf of Mis. Torextron Ventures Private Limited Correspondence Email: frl.eauction@gmail.com
. Company SF’”EHWfﬁBHd Sdf Address: Primus Insolvency Resolution and Valuation Pyt Ltd,
Then: uby 18, e vernpeompliance Officar | [ Pate: Thursday, Juy 17, 2025 - Mr. Keyur Kirtikumar Saxsana | | Date: 19 July, 2025 D-58, Defence Colony, 3rd Floor, New Delhi — 110024,
s sl i ks Place: Mumbai epaper.financialexpress.com (Director) | | Place: New Delhi Mobile No. 9540016852
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